~§ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH
o | | AT HYDERABAD

QR 1GINAL_APPLICATION NO,636/95

o D . - -

DATE__OF__ORDER__:__17=11-1997,

Betwupsn =

'B.Prabhaksr Rgo

ees Applicant
And

1. Sr_e_Smna.x"_J"..n_te.nd_q,nt,_nif,_EQsLﬂﬁtic,aﬂ,-

2. Director of Postal Services,
Vi jayawada Begion, Vi jayawada.

«se Respondants

Counsel for the Applicant ¢ Shri S.Ramakr ishna Rao

Coungel for the Respondents ¢!  Shri V.Bheemanna, Addl.CGSC

CORAN;

-

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR :  MEMBER (3) - "l

{(Order per Hon'ble Shri R.Rangarajan, Mamber (A) ).
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i (Drder-par-HonﬁQle Shri R.Rangarajan, Member (Aj )

- - - - -

Heard Sri S+Ramakrighna Réo, counsel Pop the appli-

cant and Sri v, Bhamanna. standing counsel for the respondentg

27‘. 1. [ ’ .
The appiicant while working as Lospm, Surappa Gudem,
West Godavari District was removed from service by order No

Cl/sG/misc, /93 dt.31-5-94 (Anmaxure-I page-9 tg tha OA)

This 0.A. i3 Pilad to @t asgide the impugned order

dtq I-"'\’ {
31 5-94 pgssed by Respondent No.1 and for a consequential

dlpn tion to the I8spondents to re-instate with all conseguantial

benefits viz., with backuages and the'applicant uas.dismissad

for no fault of him,

cant was reinstated into sarvice

This 0.A..was f;led on 4-5-95, The appli-

and ha joined duty on 31-5-95

as|ca% be geen from the records produced by the leatfied atanding

coupsel for the respondsnts, 3

4‘{f9 ) The applicant was removed from ssrvice on 31=-5~94 and
f%-instatad into service on 31-5-95, The relief in this

OA ie- ?or payment of backwages for thes period he was away from

\;“I L.,,e(u? C:yu/,.vln:_/y ﬂkﬂu,..‘:tr
sarvice.alﬂut there is no instructlunslfn regard to the period he

;';' ”l'
i

was auay from service i.e, from 31=-5-94 to 30-5-95.

it

h
Se ﬂln view of the above, the following direction is given :-
f - The applicant may, if so advised, submit
'-a detai led réprasentatian for the relief he
asked for in regard to the psried he was auay
from service to respondent No.1. The Respon-
dent No.?1 should dispose of that representation
in accordance with the law within a period of
two months from the date of receipt of that

.ooo 3.
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representation, |

6. The Original Application is erderad accardingly

at the sdmissicn stage itself. No order es to costs.

+ 5+ JATPARAME SHUAR) (R.RANGARAJAN)

___—Tamber {3) Membar (A)
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Dateds 17th_November, 1997,
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Copy tg:i-

A "

I

The Senior Superintendent of Past OPPicas, Eluru Oivision,
Ciuru. ' , : .

L]

" 'The Director of Postal Services, Vijayawada Region, VYijayawada.

One copy to Mr. S.Ramakrishna Rac, Advocate, CAT., Hyda,
‘One copy to Mr. V.Bhimanna, &ddl.CGSC., CAT., Hyd.
One cepy to D:Rfﬂﬁ}; CAT., Hyd o |

One duplicate.



TYRZD BY CHECKED BY
 CCOMPLRED BY APPROVED 8Y

I THE CIWTRAL ADMINISTRATIVE TRIBUNAL

HYDZRA 3D

TAZ HUN'OLZ SHRI R,R4NGARAJAN : M(A)

AND

THE HON'BLE SHRI B,5,.J31 PR RAMESHWAR ¢

M (3)
-Dated: l':l"/” [/q?
ORDER/ JHDGHMENT.
A/ e e B |
‘ in
D.ALNT, 63\3365 ¢
Admitted and Interi Directions
Issued, ‘
A1l1lowad
Oisposed of 4dith Directions
Dismisscad
Dismissgd as uithdrawn
Dismifssd for Default
o
Ordered/Rejesbed—
No order as to costs,
YLKR 1T Court
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